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IN THE COURT OF SPECIAL JUDGE DESIGNATED UNDER  NIA ACT 

SRINAGAR. (STATIONED AT RESIDENCE) 

_________________________________________________________________ 
        

Present:  Ashwani Kumar Sharma. 

Jo Code JK00083   

_________________________________________________________________ 

In the Case of: 

State through P/s Chadoora 

FIR No135/2018 

U/s 13 ULA P Act 307/148/149/336/121-A RPC, 7/27 A Act 

Through:- APP 

V/s 

Mushtaq Ahmad Ganie S/o Mohammad Kamal Ganai 

R/o Sheikhpora Wathora. 

 

       …Accused person 

 

O   R   D   E R 
 

1. The instant application seeking extension of remand and detention of 

the accused beyond the stipulated period of time has been presented by 

APPon6.4.2020 through virtual mode (WhatsApp) in pursuance to the 

circular issued by the Hon’ble High Court ofJ&K, regarding COVID-19. It 

is stated in the application that the investigation of the case is in progress 

and custody of the accused person is required for further investigation of 

the case, as such request has been made for extension of remand and 

detention of accused beyond the period of 90 days upto 180 days. It is 

pertinent to mention here that on 6.4.2020 15 days of extension of remand 

and detention of accused beyond 90 days was given to IO with direction to 

provide a copy of extension application to non applicant for filing 

objections. However, non applicant has not been served a copy of extension 

till date as per record.  

 

2. Perused the application. CD could not be perused through virtual 

mode, as no such facility is available at present. Perusal of application 

reveals that the accused (above named) is alleged to be involved in the 

above titled case/FIR and the investigation of the case is still in progress. 

Notices have not been served upon the non-applicant and even the 

accused/non-applicant could not be produced before undersigned due to 

lack of VC facility at the residence of undersigned,and even the accused 

could not be produced at the residence of the undersigned due to spread of 



______________________________________________________________________ 

COVID-19. As such in absence of objection from the accused/non-

applicant and taking into consideration the situation in the entire country 

due to the spread of COVID-19, I deems it expedient, as an interim 

arrangement to grant 15 days of extension of remand and detention of the 

accused/applicants to IO beyond the stipulated period of 105 days. 

SHO/IOis directed to provide a copy of extension application to non 

applicant and file receipt of acknowledement before this court positively. 

IO is also directed to submit a hard copy of application before the court 

after the lockdown is over.  

Announced   Sd/= 

21/04/2020   SPECIAL JUDGE DESIGNATED   
    UNDER NIA ACT SRINAGAR. 
    Jocode:- JK00083 

Copy to:- 

1- IO concerned for compliance and information 

2- Office file.  

    Sd/= 

   Special Judge designated Under NIA  Act 

   Kashmir, Srinagar.  
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